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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY, THE EIGHTEENTH DAY OF NOVEIVIBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 29894 OF 2024

Between:

Junjunoori Sujana Priya, D/o Sambaiah, aged about 19 years, Occ. Student,
Fi/o H.No.1-37, SC Colony, Thumburu Village, Sathupalli Mandal, Khammam
District.

.,.PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical and Health
Department, Secretariat Building, Secretariat, Hyderabad.

2. Kaloji Narayarla Rao, University of Health Sciences, Rep. by its Registrar,
Warangal District.

3. The National Testing Agency, Through its Chairperson, 1st Floor, NSICMDBP
Building Okha lndustrial Estate, New Delhi-1 10020.

4. The Tahsildar, Sathupalli Mandal, Khammam District.
...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an order or direction more particularly one in the nature of Writ of

Mandamus declaring the action of the respondent Nos.2 and 3 non-considering

the representation dated 1Ol1Ol2O24 and non-initiating to provide the admission

into MBBS Course, by following the Telangana Medical and Dental College

Admission Rules, 2017 as per the Rank of the petitioner is highly illegal, arbitrary,

unconstitutional and violation of Auricles 14 and 21 of the Constitution of lndia and

also in violation of Principles of Natural Justice and consequently direct the

respondent Nos.2 and 3 to consider the representation dated 1011012024, and to

provide the admission into MBBS Course, by following the Telangana Medical and

Dental College Admission Rules, 2017 as per the Rank of the petitioner.
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lA NO:'t OF 2024

Petition under siection 151 cpc praying that in the circumstancedstated in
the affidavit filed in su,port of the petition, the High court may be preased to direct
the respondent Nos.2 and 3 to consider the representation dated 10t1or2024, and
to provide the admissi:n into MBBS course, by foilowing the Terangana Medicar
and Dentar coilege Admission Rures, 2017 as per the Rank of the petitioner
pending disposal of the writ petition.

Counsel for the petitioner: SRI RAPOLU BHASKAR
counser for the Respondent Nos.1 a +, sEia.stioensxeu REDDY,

counserrortheRespond:lllyo.?,r*,^]Xilt?Xo^11'F^t"=,tt#b-KNRUH'
Counsel for the Respondent No.3: Snr eaoipCAVEEN KUMAR,

DEPUry SOLICITOR GENERAL OF INDIA
The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No -29894of 2024

ORDER: (pe. the llon'ble the Chief Justice Alok Aradhe)

Mr. Rapolu Bhaskar, learned counsel appears for

the petitioner.

Mr. A. Sudarshan Reddy, learned Advocate General

appears for the State.

Mr. A. Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences appears

for respondent No.2.

2. In this Writ Petition, the petitioner inter alia prays for a

direltion to respondent Nos'2 and 3 to consider her

\
reprelentation dated lO.lO.2024 for providing her admission to

MBBS Course.

3. Learned counsel for the respondent University submits

that the process of admissions to MBBS and BDS Courses has

been completed and the coul'se has commenced'

4. [n view of aforesaid submission, no relief can be granted

to the petitioner in the instant Writ Petition'
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CJ & JSR, J
\\' P.i\o 2989.1 of 202.+

5. The Wlit Petition is accordingly dismissed

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
Sd/- V. KAV HA
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HIGH COURT

DATED:1811112024

ORDER

WP.No.29894 of 2024

DISMISSING TTIE WRIT PETITION
WITHOUT COSTS.
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